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Proposals received in r/o AC-58 (Laxmi Nagar) in FY-2022-2023
Estimated

Amount

(In Lakhs)

StatusName of WorkSI.No. AC No. AGENCY

Improvement/Development of Road J-Block Laxmi Nagar in w.no.

14E/AC-58 SSZ
Improvement/Development of link road K*Biock Laxmi Nagar

near MC Pry. School Manga! Bazar Laxmi Nagar w.no. 14E/AC-58

162.731

96.772 File is under

submission to

Hon'ble Minister

(UD) for approval

of work.

SSZ
58

Improvement/Development of road from patparganj road to

Sonia Vihar ward office and along Urja Vihar Flats by pdg. RMC to

Mitigate dust pollution in pandav nagar w.no. 14E/AC-58 SSZ

(Laxmi

Nagar)

MCD

191.273

Improvement Stg. Of internal road of bank Enclave 8i link road

near P.S. Shakarpur JE DJB office Lalita Park Ward No. 14E/AC-58 197.694

SSZ



c

Proposals received in r/o AC-58 (Laxmi Nagar) in FY-2023-2024
Estimated

Amount {In StatusName of WorkSI.No, AC No. AGENCY

Lakhs)

Improvement Development of lane from H.no-F-202 to F-206 and from H.no. F-142

to F-105 and from F-142 to F-105B, and from H.no--202 to H.no. F-1T Point and

from Gaii No. 2 F-36B F-243 and from Gali No. 3 H.no, F- SOB to F-73B and from Gali

no. F-54 to F-81B and F-76B to F-75B, and Gali no. 1 Guru Nanak Pura H.no. A-47 to

H.no. A-59 and from Gali No. 2 Guru Nanak Pura H.no. A-47 to H.no. A-37 and from

Gali no. 3 Guru Nanak Pura H.no. A-2 to H.no. A-15 and links from B-21 to B-18 and

from H.no. B-125 to H.no. B-86 and from H.no. 180 and from C-20 to C-17 and from

C-12 and from H.no. B-199 to H.no. 8-24/117 and links in B-Block Guru Nanak Pura

by pdg RMC in F-Block Laxmi Nagar in Ward No. 203/AC-58 Shahdara South Zone.

1991

Proposals have been

vetted by Planning and

Accounts Branch of UD

and file is to be

submitted to Hon'bie

Minister (UO) after

decision on cabinet

note.

Improvement Development of lane from H.no. K-3 to H.no. M-81, K-48 to K-59 and

from K-63 to K-66 and K-45 to K-66, K-31 to K-73 and from K-32 to K-87 and from K-

4 to K-6 and from K-15 to K-99 and from K-2 to K-108 and from K-9 to 108 and from

K-10 to K-115 and from K-111 to 585 and from K-102 to 550 and from K-95 to 548

and from K-84 and from K-86 to 547A and from 72B to 498 and from K-57 to K-

479A, and from K-S7 to K-469 and from 483 to 470 and from K-14 to K-18 and K-34

to K-36 and from K-41 to K-43 and from H.no. K-88 to K-19 and from H.no. 96 to

H.no. 98 (Kishan Kunj Colony) by pdg RMC in K-Block Laxmi Nagar in Ward No.

203/AC-58 Shahdara South Zone.

58

(Laxmi

Nagar)

MCD

2 94.91

Improvement Development of lane from Arya Samaj Mandir Road F-181 to FF-50

and links H.no. F-181 to F- 210 and from F-198 to F-216A to F-198 and from F-191A

to F-229 and from Gaii No.-19, F-191 to F-31B and from Shastri Gali F-191 to F-216A

and from Pardhan Dairy to FF-51 to FF-43 by providing RMC in FSiFF Block Laxmi

Nagar in Ward No. 203/AC-58 Shahdara South Zone

3 185



No. of works sanctioned during F.Y 2023-24 under MSPY

Total estimated

amount (In lakhs)
Total no. of work

approved
S.NO. AC No.

185.6511 2

980.21162 4

1'
A137.8633 5

469864

1184.5695 8

335.6446 10

821.24137 11

550.820128

742.2969 16

568.422010 17

1275.8118 2711

393.9819 1512

121.56413 20

526.412614 21

839.2822 515

189.7623 216

1539.761417 24

1100.7125 3218

159.1219 26 1

100.81120 27

565.112121 28

534.443322 29

836.71823 30

997.852024 32

685.6333 525

989.171026 34

327.48327 35

1087.561028 36

1453.51129 37

439.95630 39

40.76231 40

20.4541 132

706.94 -564233

222.4443 1134

980.646635 44

252.19936 45

1147.4246 737

711.8138 47 4

263.6248 239

735.1849 440



No. of works sanctioned during F.Y 2023-24 under MSPY

Total no. of work

approved

Total estimated

amount (in lakhs)
S.NO. AC No.

41 so 118 2088.93

42 51 20 371.97

43 52 7 888.84

44 54 3 571.2

45 56 3 145.83

46 57 10 1882.87

47 63 8 1099.28

48 65 7 694.78

49 67 16 547.52

50 68 1 31.07

Total 709 33544.01
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PLANMIN3 eRAMCH

c/P.18(S24)'A'UD/PI3.;2v!13-13/ ̂ 9 f ' Dsle> h ■'t-)'

5ub:- SOPy3uidalina8 for ifnclejTinntaitc/;
Sorties'' tMuhiivsmanifi Sadax pLinarninnar! r

i me “Finjiicial Asoisiaiice t' i acais.
ainai

Utilizaiion of stove tuno sfioulc be earned cut Ihrou-^b the scheme-Mukhy:\n,^nir'
Sadak Punarnmari -rojos This scheme will cover !he foHownfl works for consiruriicin,
repair and maintenance of;-

i, Roads'Streeis under any Uroar, Local SoOv

Roaas/Streets in Group Housing Societies

Hi. Roads/Sireets of Mousing Suitamg Seeieties

Roads/Streets in unauthorized regularized cotonigs

Proposal/eslimaie for the above works tinoer the Scheme will bo siibmitiec
UD Department on reccmmendation of local ML^ through respective U.-ban Local Body
(ULSj.'Execut've Agency of Govt of NCT of Deli li

Proposal will be processed by UD Depaiinient as per Govt mles (PVVD/GFF.
Scheme'proposat_^De approved by the j^if»sief of Urban pevelopmonL

Outline of Scheme is as unaer

IntroducLian

It.

IV.

to the

etc ;

I,

In the Budget Speech 2018-19, vide para 23, Hon'We Dy Chief Mnic
announced that "ihs Govt has oamistked Rs. lOOO.OO Cfoiv for improving Oilar-i v..r

lei

->a
roads ana/anas, which is resporsibiii/y of Dnihi ,Vw)/ooal Co.-poraimns AU suen .-n iii
fanes and roads of Dsflii vrW hg rgpauea by using this fuid II is expected that die !■
i-f Governor will arrange NOC fio.'n DMCs.'

In this regard, it is subnutied that the GNCTD has earmarked Ra lOOO.OO Ciore
under the scheme 'Financial Assistance Local Booies' for improving dilapidated maos

>. and lanes for the year'^018-19. Tne main aim/opeclive of the scheme
"‘sy^hdition of roads and ianes of Delhi for better living conditions of ciii2en of Dellii.jlDi(ir|l^(; ’tiffyC^Leqai Positron

\  Municipal Corporation Ac:. tG57 governs the funclioning of all 03
/,>^unicipal Corporations i e. East Delhi Mumoip.il Crjrporation North
/ Corporation and South Delhi Municipal Ccrpcralicn. Tne New Delhi Municipal Cour-sl

governee by Nsw Deihi Mun cipal Council An,

governed by the provisions of The Canloriinenls Acl. 2006

“n'tlil:

IS to improve the■V

Delhi Municipal
•D

5j^r:d Cantonment BosV i IS

c>-i cs^
c*



CL
funds willll{ pprrnissiNewar'il

cutive agances

i-ftE.T’jacJs, The fi '’OS

: .tiis'iid-Jled iirsets/rcws as i

,j Hudget

like
I 3C;;_| £*CC»*S*^3'''-

abcv'jIn light of the  PWD ^'c

i>e usec. fo'

me strefe.s;fr.3^v

Ud'U.

-iinlai'.-nce -5i; fik’ «

s relpting to Imprcv.-m'-nt c.

iotted/disbiir^d to the3li

.-^construction, rapuir m-

follcwlng V/ork

may fall in Iho follov/ing sub-csi-rgonos ■
Lirhiin Local Bcd:as

i. Roadi'Strcefs under any

ii, Roads.'Slreefs m ‘^raup Hod-ing LiO': •'ti’i'S

Roads/StreeU of Housii’S Soildmi Scctefas

In unauthorized rea'Ji'-'n.---tl colonies
III

iv RosidafStrec-ts

niii>>mQnt of fundafne proori^nfs and_|\/ P.-ocec!ure

Sadak Punarni-Tnan Yojra- scheme --hould he
me Lix.s' ■•mplemenled by

“MuKhyartantriThe work recommended under
0,„,-o™ .0 Ilia gan.,.l pa.W of p.09«m„,«
Bodiesvexeculi'/e agencies/Govl. of NCT of D-.ihr
implemented in the same manner, as the Cher v.,.oh<s of these
■lod imptemenlod.

being i
works will be sancficrte’d aria

1

bodies are being ■=,.*nciioric'.;

of n-»w roaai-'smeei'i S
idjnfifieo i

t foi the constructionsalready provided separate budgeiDelhi Govt, has

drains in

necessary

funds shall be released for eon

in unauthorized colonies
isorders have been

2. agencic-s have already been
Urban Deveiopnient Deptl,. Tnarfore

,:ruct,on

, Implememing
sued by UC cc

commendation of ic-' al MU'- lo
taking up wofks/|ifoiects as pei th.-

scheme.

3  Funds under the schemes/programmes
bodiesyGovt, executive agencies for

DevelopmcC Oepanment, GNCT of Delhi

•ml! be released on re

the respeCive Local
approval of Hon'ble Minister, Urban

4  The MLAs would submit written requc-st to Pr St-cy ,
of the amds under this schemapro)eci and would alsorelease

Development Departmem roi
mention the name- of the the

ULB/executive agency
who 16 lochni .illy

'  ' !ir. prescfioed

CPWO -vork

concerned ULlVexeculive agency.should be prepared byAlt estimates

qualified and responsible for complet‘on
guidelines, norms, CPWD specifications 2009 vci
manual, QFR and instructions issued from tim« to ume

of all coda! form5 alities in accordance w.
I 4 11 IRC specifications

lor work and vnth the aprrovol o! ih-C '
u the UD Depanmftnt has. 'O in-h-’i.su ^

such propc5S.-i‘s so toof the ULB/execulive a->»ncy aCompatuhl Authorir/
..upucii IC n^-imineof technical ana 'mancia!the 1311 cov.-r-uoaClUir-; of finance

f Roadsrsiresis On th.? otne' n.md

:iulan-d lechmcal asiJects i-.

r

expertise in terms l

ensure thm they adnere to
,d (-aml'i.ifncs o

h.-ive gc'
fao. 2.>i'5

to ccnstruciinn, repair awofKs

5 Urban Local Bodies/exucutive ag -noeih.

erginours/lechnicui expsrs 1

a'
f



V

f I

^3>/
C

VJCOUU-O functioiiarici 'who have the ad'iquate experience of working8l5«5 quHiifted planniuii & floaiioial'!
of ail such (ype of work^'projeots. They also hase d«.-Jb of the previous records relating to repair,
mnintciBne.-' and constraciiun or' all »uch streets. Theretbrc, Use concerned lyhan local bodi«/execulive
ager.oy slwli submit their preix>sals to tlto Urban Dcveiripcttcnt Department after proper examination

all irthniwl and financid guideline? applicable to r the proposal/projeet with

Uie'approval of ilie Competent Authority. ULD/cxccu'.ive agency will ensure Uiat proposal is in
iih tlw extant guidelines relating 10 wctjiiical and financial aspects. The executing

ageiTcy/ULB will-be entirely responsible for adhsreuce to .111 rinaricial.'iechnical guidelines.

witll regard to adherence to

oitsonance w

i.

-• 6, E.xecuiing agencics/ULBs shall submit ihcir proposal of isqulrcmcot of funds to Urban Dsvelopmeiu
Departaient for carrying oiit the works and Urban.DcvdoBineir D^itmeof will release the funds to the

after tlw approval of the Competeot Authority. The .proposal will Iwconcerned c-xecutlve sgawy

4-- initiated by Aecounls Branch of U-D. Department along with recomrnendaion for release of fu^ and
theit e.xaniined tiy dw Planning Bngicli as well as pittyisipnlexceV ‘hose relates to

'  unauthorized coionies). 'h’.ereaftcr toe proposal will be submit to'this Xom!»ent_ Aathd^ty for
• ' P ' 'hppioval of the Uon’ble Minister (UD). It sliall be responsibility of toe Weputive. agencies ULB to

fiirthor mojiitoi- toe Physical and Flnniiciar progress of tlie work till its ecion

'  ■ I-

'1:j The Urban Local Bodles/Executive agencies as mentioned above shall subpiicrtbe proposal/estiroaie for
the wok to be executed with details of the work, its locations, daailad costicstimkw and layout plan

(for kcepingrin record). The estimate will be prepared us per the OSK-iOlSias iidopt^ by ̂ CTD vide
. Pr. &crelary (FiWe) Order No. Sa'2007-A/CD-012955d3//S (fin.yt9j6iir499 dated 14th May. 2018

-  . (Copy as Anijexure-A). On the basis of ulbresaid Inroim^ciou, ftmds will' be relctoi^.and placed at toe
■'disposal oftoeLTliD/executine agency. The Urban Local Bodics/Executive agenmer' shall utilize toe

accordai&c with CPWD Manual, GFRs and instructions issued'fi^tH.-time to time for to e work.

etc

funds in

'niB.Ufb.in Local,Boaies/Execiicive agencies shall be required to open iepatoto'bank accounts for tlw
A-h^m.-.'pm^ramme and the completion certirtcate (as pet CPWDwock manual) of the work along wito
toe utilteucion certificate's (as per GFR) shall also be required to be ftiniish'ed after the execution of

•t'*'workiwby the end of financial year vstoichever is earlier; to UD department GNCTD.
•a ii Tite proposals-xstimates fbr the above works under. the Scheme .wij ' .be subnuued by urban

03 DMCs, New Delhi Municipal Council, Delhilocal bodies/exeoutive agencies viz.

Cantonment Board, PWD, liScFC Depaiimenl. DUSTB and DSIIDC of'Govt. of NCT of Delhi to
the UD Department on recommendation of the local MLA and approval of Hon’ble Minister,
UD. Eitlier works could be enrried out by toe
departments as the ctise may be. NOC b required from concerned landowning agency

Page 3 of 5
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VLIagency will piocssi ths csss as per extent law/Ruleapplicable. The ULB/exscut'ivc

applicable.

The limit of ihis scheme tor sanction of cne wc;-; is only upto Rs-2i00 cr. (Rupees two crore

only) for schems/projects ollter thait as per U'lancla; powers cl slegated to Administrative
Secretary vide OM ciaied 26-03.2017 {Copy as Anncsxure-S)

All statutory duesfpaymeras w]!l be macSe os per riiles/nonns issued by the Govt. From time to
time, Contingent, third parly quality control and iabPur CESS shall be disoiiarged at prescribed

rates as pei.norms. Departmental charges shall not be charged in the fistijjiate.

c

5

10

The e.xecutive agenoes shall ensure that.ihe worlc is not repeated in any case in other

scheme, it will also be ensured by them that no otlter fund is ullltred or Is being utilizc-d or has

been utilized for the said project/proposal so asito ensure that t^iere is no overlapping or
duplication. 1

Funds will be released In two installments. 1*' installment of SoW of estimated cost will be
released at the time of sanciion of project/schenie. Balance amoun't will be released after the
completion of work..

All payments to.the Contractors by executive agepcies/ULBs and ojher Institutions etc, above !
R.s soon/- mav be made throuah electronic mode i,e. RTGS, NEFT.iand ECS. ;

'I , j

The unspent amouni will be refunded to the UP Deoft. along ^with interest if any after
completion of work. Separate cheque is required in respect of refund of unspent balance and ,

interest thereqn in frie name of PAO-Vl.
I

Ttie warranty of maintenance oenod of foads/streets should be atlUasi 5 years from the date

of completion of work, for which ULSs/executive agencies will be res^donsibie.
The Impiementing agencjes/depariments will ensure that all prepara[ory steps are taken as per.;';

the established procedure and work order is issued within a period jtf maximum SOfsixiy) days' .

after the funds are released by Urban Developmenf Departments to [hern.

; p

I

11

12.

\

13.

14.

15.

in order to comply with the orders of Central Information Commission (CIC), to fulfill the.17

obligations as required under Rule -4(1) of the Right to InformationiAct, 2005 and for the sake
theiil websites full details ofof transparency, ULBs/executive agencies will upload on

aanctloned woilvS, specifications, date of start and completion of thelworks, name of contractor

and total amouiii of contract relating to the said scheme separajely for Mandaiory Funds
I

released from time to time.

Wherever such constructions t-re taken up under,the scheme, infdrmation boards displaying

the name of scheme 5 other details of the vyorf shall be erectr!,d as specified by the UD

18

Piige 4 of 5



additional cosi of Rs 20

men 10 boards bs erected.
One boaid be, srecied for cost of Rs.20 iacs_ Fc« every 2J/‘  jepartnwnt

,  lacs one board be added. If the project »s! is Rs.2 crore. c

This issues wrth lt-,0 approval of the hon'oio Dy Chief Minister. Ocvt. of NOT of Delhi

i(ASHOV^MAR)
jointpirector(Plg-), UD

Date:- oF.18(524}/A/UDfPla-/2018-19/55<f'9- (§

■  All non'bfe MUAs. NCT of Delhi .
2 Secretary to Hon’lile CM..Delb'

De«, 0-,= , W, H.bB,,. »
Legislative Assembly ^

S  Secretary to Hon'ble Minister (Development l-atoor
6 secretaryloHoo‘bieM«ii3ter,(Revanu6
7 Secretary to Hon'ble Minister CTourlsm, Educa^. F.n^ce P
8. Secretary to Hon'ble Minister (Food 8. Supp'y. Environment i -oresf), Delhi .•
a  Secretary to Hon’ble Minister (Social Welfare. ,, nsiiu
10 Secretary-to Minister (UO), UD Oeparimeni, GNCTD Mhi S^ctt., Delhi
11. OSO to Chief Secretary. GNCTD. Delhi Sectt,, Nfewpelji.'
1? Pf SdCfdtafy (Finance}. GNCTD, Osini Ss^., New I^ini
13 Pr Secretary (Planning),.GNSTD, Delhi Sect'-, NawO^hi

Vice Chairman. ODA, Vikas Sadan. INA. New Delhi .
19. CommisBione., North DMC, Dr. SPM Give Centre. JLN

23 SSSksctor (DSIIDC). Delhi State Industrial And Infrastructure  Development, Bombay Life Building.
24 §SreS!ut^T6£(^t^is)°G'^^^ Puna^asBhswan. I.P. estate,
25. Chief Ustdal Estate. Phase.

16

22

«
A
r-

•J

St

28. Managiiig
New Delhi, Delhi 110020

27 Managing Director (OTTDC), Delhi Tourism And

29. SSi? Programmer. Urban Oevelopmenl Depadment Gt?CTD. 9-“ Level, D^lhl
wllh ihe request lo upload on tt\e depafUnentai webstie.

Copy torlnformatiotJ to:

1. PS to Pr Secretary (UD), GNCTD, UD DepartmenL 9

Transport pevelcpmenl Corpora

28.

Level., Delhi Secretariat, New

tion, 18-A D.D.A SCO

Secretariat, New OelN.

 De!ht-110002

I  (ASHOK KUMAR)
Joiftt Director (Pig.), UD

Page 5 of 5
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c.No.F.20/08/2019/AC/jSt<JOiy23’^-2^^
GOVERNMENT OF DELHI

FINANCE (ACCOUNTS) DEPARTMENT
‘A’ WING, 4™ LEVEL, DELHI SECRETARIAT, I.P. ESTATE, NEW DELHI

Dated: 07-08-2019

OFFICE MEMORANTDIJM

Subject: Delegation of Financial Powers to Heads of Departments (Ho!)s) and
Administrative Departments of Government of NCT of Delhi.

In exercise of financial powers conferred under the Rules 13 and 18 of Delegation of
Financial Power Rules. 1978, the Lieutenant Governor, Delhi is pleased to enhance and delegate
the following financial powers to the Heads of Departments (HoDs) and Administrative
Department / Secretaries of the Government of NCT of Delhi with immediate effect as shown in
the Table below:-

Sl. Nature of Power Financhil Powers Financial Powers

delegated to HoDs delegatccHo

Administrative

Departments/

Secretaries

Remarks
No.

(1) (2) (2) (4) (5)
1. Concingent

Expenditure

A. Unspecified Items
(Recurring)

?5,00,000/-(Rupees
five lakh) per

annum.

?l0,00,000/- (Rupees
ten lakh) per annum.

B. Unspecified hems
(Non-Recurring)

?2,50,000/.

(Rupees two lakh
fifty thousand) per
annum in each

case.

?5,00,000/- (Rupees
five lakh) per annum

in each case.

2. (a) Conveyance
Hire.

Rs.5,00,000/-
(Rupees five lakh)

per month.

Full Powers The conveyance hire of
one vehicle should not

exceed ?40,tX)0/-

monih and for HOD and

above it should not

exceed ?50,000/- per
month.

per

FD’S

required in respect of
number of vehicles to be

hired for the first time,

but not required for
extension or fresh hiring
of the same number of

vehicles in subsequent
years.

approval IS
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c

(b) Retmbursemeni of Rs.2.000/-per
Conveyance charges month per person

Rs.4,000/- per month
per person

(c) Grant

Conveyance
allowance

physically
Handicapped.

of Full Full power subjecl lo
observance of the

conditions as laid

down by GOI / Govt.
ofNCT of Delhi.

power

subject
observance of the

conditions as laid

down by GOI /
Govt, of NCT of

Deliii.

to

lo

3. Electric, Gas and

Water Charges.
Full power Full power

4, Fixture and Furniture

(a) Purchase Full Powers subject
obtaining

relaxation of FD on

account

economy ban if the

expenditure
exceeds ?5,00,000/-

(Rupees five lakh)
per annum.

to

of

Full Powers subject to
obtaining relaxation of
FD on account of

economy ban if the
expenditure exceeds
?20,00,000/- (Rupees
twenty lakh) per
annum.

NOTE: Full powers to
HoDs / Administrative

Secretaries of Hospitals
and Directorate of

Education for purchase of
hospital and school

furniture,
obtaining relaxation of
economy ban from FD, as
per the applicable norms
for furniture purchase.

without

(b) Repairs of
furniture

Full powers Full powers

(c) Replacement of
furniture

’Up to ? 20.00.000
(Rupees Twenty
lakh) per annum *

Full Powers" •Subject to compliance
%vith condemnation

procedures.

(d) Repiacemenl of
Air-conditioners

NIL Full Powers" ' Subject to compliance
with

procedures,

procurement shall be
rcsiriclcd to the equal
number

conditioners condemned

' Subject to fulfillment
of norms as laid down in
DFPR, 1978 / GFR.
2017.

condemnation

And

of air-

(f) Condemnation of
furniture, atr-

cx)ndiiioners.

Full Powers” Full Powers

equipments, etc.
5. Freight and demurrage

/wharfage charges.

(a) Freight charges Full power Full power

Full power(b) Demurrage/
Wharfage Charges.

Full power

6. (a) Hiring of:-
Office furniture,
Electric fans, Heaters,
Coolers, clocks and
coil-bells.

Full power Full power
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(b) Purchase of
Desen cooler and

Room Cooler

(Except Air
Conditioners),

(c) Purchase of Air-

conditioners in

Patient areas of

Hospitals-

Full power Full power

Full Powers# Full Powers# #Subject to the
notification of Patient

Care area of hospital
as per tlie approved
norms.

7. Land NIL NIL

8. Legal Charges.

(a) Fees to Barristers,
Advocates, Pleaders,
Arbitrators and

Subject to guiding
principles and rates as
laid down by Law
Department, Govt, of
NCT of Delhi.
Sancrion of FD

required beyond the
delegated powers.

Full power Full power

Umpires.

(b) Law suits or
prosecution cases

Full Powers in case

authorities

vested with powers
to sanction the

institution of suit or

prosecution,
otherwise up to
?30,000/- (Rupees
thirty thousand) in
each case.

of

Full Powers in case of

authorities vested with

powers to sanction the

institution of suit or

proseculion, otherwise
up to ?50,000/-

(Rupecs
thousand) in each case.

fifty

(c) Arbitration cases Full Powers in case

authorities
vested with powers
to refer cases to

arbitration,
otherwise up to
?30,000/-(Rupees
thirty thousand) in
each case.

of

Full Powers in case of

authorities vested with

powers to refer cases

arbitration,
otherwise up to
?50,000/-(Rupccs fifty
thousand) in each case.

to

Sanction of FD

required beyond the
delegated powers.

(d) Reimbursement
of Legal Expenses
incurred

Government servants
in cases arising out
of their official
duties.

by

Full power Full power These powers shall be
exercised subject to such
orders/insiruciions

issued from time to time

by the Government of
NCT of Delhi.

as

(e) Miscellaneous
Legal services like
drafting and vetting
services.

Full power Full power As per the approved
rates of Law Department
ofGNCT of Delhi.

9. Motor Vehicles:

(a) Purchase of new
vehicle

(b) Replacement
against

condemnation

NIL NIL

NIL NIL
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(c) Maintenance,
upkeep and repair of
vehicles

Ful! power Full power

•Subject to fulfillmcni
of norms as laid down in

Delegation of Financial
Power Rules. 1978.

(d) Condemnation of
Vehicles

Full power* Full power*

10. Municipal rates and
taxes.

Full power Full power

11. Works and Repairs
(a) Execittlon of
petty works, repairs
and day to day
maintenance of Govt,

buildings.

?5,00,000/-

(Rupees five lakh)
per annum per

building, if the
work is executed

deparimentally.
Ful! Powers if the

work is executed

through PWD.

?IO,00.000/-(Rupees
ten lakh) per annum
per building, if the
work is executed

departmentaiiy.

Full Powers if the

work is executed

through PWP.

(i)Non-rccurring:-
?2,00,000/- (Rupees
two lakh) per annum.
(ii)Recurring;-
Rs.50,000/- (Rupees
fifty thousand) per
annum.

(b) Repairs and
alteration

to hired and

requisitioned
building.

(i)Non-recurring:-
?1,00,000/-

(Rupces one lakh)
per annum.

(ii)Recurring:-
Rs.25.000/-
(Rupee.s twenty
five thousand) per
annum.

(c)Administralive
Approval and
Expenditure Sanction
to Works / Projects.

(a) Approval of FD is
required for ail
Schemes/Projecis
costing/eslimacing above
Rs-50 crore (Rupees
fifty crore) and up to Rs.
100 crore (Rupees one
hundred crore).

Up Up to ?50.00,00,000/-
(Rupees fifty crore)
subjea to availability
of funds and estimates

prepared by P\VD or
any other Government
approved
executing agency.

work

to

?10,00,00,000/-

(Rupees Ten crore)
subject
availability
funds and estimates

prepared by PWD
other

to

of

anyor

Government

approved work
executing agency.

(b) ApjJCQval of EFC
headed by Hon’blc
Finance Minister is

required for all
Schcmcs/Projects
costing/eslimating
above Rs. 100 crore

(Rupees one hundred
crore) but less than
Rs.500 crore (Rupees
Five hundred crore).
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c
(cUpproval pf the
Counci] of Ministers is

required in reject of all
Sciiemes/

Projects
costing/estimating
Rs.500 crore (Rupees
Five hundred crore) and
above after the

recommendations of

EFC.
12. Postal and

Telegraphs Charges.
(a) Charges for the
issue of letters,
telegrams etc.

Full power Full power

(b) Commission on
money orders.

Full power Full power

(a)13, Printing and ?15,00,000/-
(Rupees
lakh) per annum, if
the job is executed
locally.

fifteen

?50,00,000/- (Rupees
fifty lakh) per annum,
if the job is executed
locally.

binding.
(Private

Priniers/Press)

(b) Printing and Full power Full power
binding.
(Through
Government

Press)

(c) Printing of
visiting cards tor seif
& officers of the

Full power Full pow'er

department.
14. Publication:

(a) Purchase of
Official publications.

Full power Full power

(b) Purchase of Non
official publications
includes books,
newspapers, other
periodical
publications, etc.

Full power Full power

15. Hiring of buildings Full power Full power The rate of rent will be

fixed by the Rent
Fixation Committee of

PV/D.
16. (a) Repairs to and

removal

machinery (Where
the expenditure is not
of a capital naturel

(b)
Repaifs/Pcriodicai
Servicing/AMC of
machinery and
equipments

of
Full power Full power

Full power Full power
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17. Staff paid from
Contingencies.

NIL NIL

18. (a) Purchase of
stationery stores.

?25.00,000/-
(Rupees twenty
five lakh) per
annum

f50,00,000/- (Rupees
fifty lakh) per annum

(b) Purchase of
rubber stamps and
office seals.

Full power Full power

Supply of Uniforms,
badges and other
articles of clothing,
etc., and Washing
Allowance.

Full power,
subject to the
prescribed scales

Full power, subject
to the prescribed
scales

Full Financial Power to

the Principals of the
schools to sanction

uniform/scholarship to
the students subject to
the condition that

scheme has been

approved by the
Competent authority and
subject to availability of
funds.

19.

20. Performance of extra

jurisdictional journey
within India by the
Government servant

including payment of
Delegation fee.

Full Powers',

except in case of
HOD for which the

approval
concerned

Secretary and
Minister shall be

obtained.

of

Full Powers* *In ofcase

Secretaries, approval

of Chief Secretary
.shall also be obtained.

HDDs

/Secretaries for which

the approval of the
concerned Minister

shall be obtained.

For

21. Power to declare a

Gazetted Officer as

Head of Office under

Rulel4ofDFPRs.

Full power Full power

Full power (Subject
to the conditions

specified in Remarks
Column)

(a)Expenditure sanction
of Competent authority
is obtained;

(b) No prevuius advance
Ls outstanding; and
(c) The amount of
advance drawa! is

rendered to PAO

concerned within one

month from the dale of

drawl of advance,

22. Advance drawal of

money on abstract

bills for meeting
contingent
expenditure where
advance drawal is

inevitable.

Full

(Subject
conditions

specified
Remarks

Column )

power

to the

in

23. Stores:

(a) Store required for
works.

Full powerFull power* *  Subject to the
condition that the

sanction of competent
authority for executing
the work and incurring
necessary expenditure
on the purchase of stores
required for the work is
obtained.

X
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c_
(b) Other stores i.e.
stores required for
the working of an
establishment,
instruments,
equipments
apparatus,

(c) Purchase of
Medical stores and

equipments.

and

Full power Full power

Full power Full power

(d) Purchase of Full power Full power
ofequipment

Training Instittite,

(e) Purchase of stores
such as seeds,
pesticides
required for sale
under the approved
agricultural schemes,

(a) Purchase of
Dietary
clothing and other
items for day to day
use of Government

etc.

articles;'

Full power Full power

24. Full power (Subject
to approved scales /
rates)

Full power (Subject to
approved scales /
rates)

Hospitals.
(b) Purchase of
Dietary
articles/clolhing for
the inmates of

Full power (Subject
to approved scales /
rates)

Full power (Subject to
approved scales /
rates)

Institutions under the

Directorate of Social

welfare or any other
Department
Government of NCT
of Delhi.

Tem and

Furniture.

of

Camp25.

(a) Initial Purchases,

(b) Replacement
NIL NIL

NIL NIL

(c) Repairs Full power Full power
(d) Hiring of I'enK. Full power Full power

26. Telephone Charges;-
(As may be fixed by
Government from
lime to time)

(a) Office Telephone FuU Full power, subject
to prescribed limit

power,

subject
prescribed limit

to
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Norms of entitlements

will be the same as

prescribed
Government from lime

to time.

NQTE:-

Officer

suspension is not
entitled

reimbursement

residential telephone
charges during the
period of suspension.

by

under

to

of

Full power(b) Sanction of Full power
Residential

telephones in ca.se of
officers drawing
salary in I^vel 12 of
Pay Matrix of 7'"
CPC {pre-revised
PB-3: Rs.15,600-

39,100 plus Grade
Pay-Rs.7,600/-} and
above.

ih

?2,00,000/- (Rupees
two lakh) per annum

^1,00,000/-

(Rupecs one lakh)
per annum

(c) lastallation of
Internet Connection

in office including
leased lines.

Full powers subject to
obtaining relaxation
from FD on account of

economy ban if
expenditure exceeds
Rs.20,00.000/-
(Rupees twenty lakh)
per annum

Full powers subject
obtaining

relaxation from FD

on account of

economy ban if
expenditure
exceeds

Rs.5,00.000/-

(Rupces five lakli)
per annum

to

(a) All office
equipments including
electronic

typewriters, Intercom
equipment.
Calculators,
elearonic stencil

cutters. Dictaphones,
cape

photocopiers,
copying machines,
franking machines,
addressographs,
filling and indexing
systems etc.

Purchase of

recorders,

(b)

27,

•?25.00,000/- (Rupees
Twenty five lakh) per

annum

' Subject to the general
instructions, if any, of
the IT Department and
•Specific approval of
TEC of IT Deparimeiu.

''?10,00,000/-

(Rupees Ten lakh)
per annum

Computers
(including Laptops,
Printers

Computer furniture).
and

(c) Hire

maintenance

Computers of all
kinds.

&

of

Full power Full power

(d) Full powerPayment of
monthly maintenance
charges of punching

verification

machines etc. to

&

Full power

Computer
Maintenance Corp.
Ltd.

9 91m ̂
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28. Miscellaneous

Expenditure,
(a) Expenditure on
refreshments served

to guests in ofQcial
meetings.

Up to ?5.00,000/-
(Rupees five lakh)
per annum, subject
to norms / per
capita
prescribed by the
Govt.

rate

Up to ? 10,00,000/-
(Rupees ten lakh) per
annum, subject to
norms / per capita rate
prescribed by the
Govt.

NOTE: Rs.50/- per head
on light refreshments at

inler-

Departmental & other
meetings/ conferences.

forma!

Pr. Secretary / Secretary
of GAD will continue to

exercise the powers as
per earlier delegation,
vide order dated

24.06.2016.

(b) Working Lunch
during the meetings.'
conferences'

seminar/workshops

?300/- per head
with a ceiling of
?25,000/- (Rupees
twenty

thousand) only per
occasion.

five

fSOO/- per head with a
ceiling of ?1,00,000/-
(Rupces one lakh) only
per occasion.

29. Write-off of

Irrecoverable losses

of stores or public
money.

(a) Irrecoverable ?2,00,000/-

(Rupees two lakh)
in each case.

Subject
observance

procedure/
Instructions laid

down in GFR,
2017, etc.

to

of

f5,00,000/-(Rupees
five lakh) in each case.
Subject to observance
of procedure/
Instructions laid down

in GFR, 2017, etc.

losses

scores/money not due
to theft, fraud or

negligence.

of

(b) Lo-sscs due to
theft, fraud or

negligence.

?10,000/- (Rupees
ten thousand) in
each case

Rs.25,000/- (Rupees
Twenty five thousand)
in each case

(c) Deficiencies and
depreciation in the
value of stores

included in the

stocks and other

accounts.

Rs,1,00,000/-

(Rupees one lakh)
eachin case

R.s,2,00,000/- (Rupees
two lakh) in each case
Subject to observance

Subject
observance of

procedure/
Instruction.s laid

down in GFR,
2017, etc.

to of

procedure/instructions
laid down in GFR,
2017, etc,

30. Disposal of obsolete,
surplus
unserviceable stores.

or

Up to
S[20,00,000/-
(Rupees twenty
lakh) at a time,
subject
acceptance of the
recommendation of

Condemnation

Board by the
competent

authority.

to

Up to
5f50.00.000/- (Rupees
fifty lakh) at a time,
subject to acceptance
of the recommendation

of Condemnation

Board by the
competent authority.
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Full Power as per
GFR. 2017.

Investigation of Old
Claims.

Full Power as per
GFR, 2017.

31.

Full Powers, subject to
approvedthe

Merits, Awards,
Stipends, Loans and
other educational

scholarship
students.

to

Powers,
subject to the
approved
scale/pattern

Full32.

scale/pattern

Full Powers, subject to
the approved pattern of
Government of NCT

of Delhi.

Expenditure incurred
on annual N.C.C

Combined

camps,

Refresher training
course and pre-
commission training

camps,

Cadre

Full Powers,

subject to the
approved pattern of
Government of

NCT of Delhi.

33.

etc.

Full powerFull powerPayment of publicity
charges on DAW
rates or on rates

approved
Government of NCT

of Delhi.

by

34.

Full Powers, subject to
scaie/pattern
prescribed by the
Government of NCT

of Delhi.

as

Payment of outfit
allowance,

refreshment

allowance

washing allowance to
NCC officers and

cadets.

and

Full Powers,35,

subject
scale/paltern as
prescribed by the
Government of

NCT of Delhi.

to

Full power as
prescribed in Rule
15 of Delegation of
Financial Power

Rules

Insurance of material

and equipments
received as a loan or

aid from

International and

an

Full power as
proscribed in Rule
15 of Delegation
of Financial

Power Rules

36.

other organizations,
(a) Grant of Special
pay to cashiers /
Group
handling cash.

‘C’ staff

Allowances"These

shall be regulated in
accordance with the

orders/insiructions

issued

Government of NCT of

Delhi from time to time.

theby

Full powertFull powerSI*37.

AtFull power(b) Carelaking Full power
Allowance

Full power"'Full powerGestetner

Operator Allowance
(c)

As per the powers
prescribed in FRSR

and GFR

As per the powers
prescribed in
FRSR and GFR

38. Powers under the

Fundamentd Rules

Supplementary
Rule.s/Gene:al

Financial Rules.

/•

7
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39. (a) Sanction of HBA
to Govt, servant.

FuU Full power, except in
respect

Secretaries and Head

Departments
belonging to All
India

Officers

of

of

Service

The power to sanction
HBA to All India

Service Officers vests

with FD.

power,

except in respect
of Secretaries and

Head

Departments
belonging to All
India Service

Officers

of

(b) Sanction of GPF
withdrawal to Govt,

servant.

Full

except in respect
of Secretaries and

Head

Departments
belonging to All
India Service

Officers

power,

of

Full power, except in
respect

Secretaries and Head

of Departments
belonging to Ail
India

Officers

of

Service

The power to sanction
GPF withdrawal to All

India Service Officers

ve.sts with FD,

40. (a) Sanction of
Honorarium from

Public exchequer

NIL NIL NOTE:

The power to sanction
Honorarium from the

public exchequer vesLs
with FD-

(b) To sanction the
undertaking of work

whichfor

As prescribed in
FRSR

As prescribed in
FRSR

It includes honorarium

payable to the Inquiry
Officer and Presenting
Officerfee/Honorariuro

offered

IS

and

acceptance thereof.

(c) Acceptance of
Honorarium

As prescribed in
FRSR

As prescribed in
FRSR

41. (a) Sanction of
payment to casual

labourers

departmental work
connected with

Horticulture/ Forestry
/ Agriculture.

for

Full power' Full power* 'Subject
rates/norms as approved
by the Government of
NCT of Delhi and

subject to availability ot
budget provision.

theto

(b) Sanaion of

Casual Labourer for

Departmental work
connected

fisheries-

with

FuU power* Full power» •  Subject to the
rates/norms as approved
by the Government of
NCT of Delhi and

subject to availability of
budget provision.
•  Subject to the
rates/norms as approved
by the Government of
NCT of Delhi.

42. Payment
remuneration to part-
time teachers/Guest

speakers etc.

of FuU power* Full power*

43. Payment
registration fee for
seminars/conferences

of Full power* * Subject to fulfillment
of Rule$,'Regu!at!ons as

down

Govertiment of NCT of

Delhi orders.

laid in

Full power*
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Full Powers*", for ‘Subject to fulfillment
HODs / Secretaries for of Rules/Regulations as
which the approval of laid down
concerned Minister Government of NCT of

shall be obtained. Delhi orders. In case of

Secretaries, approval of
the Chief Secretary shall
also be obtained.

in

44. Clearance

forwarding
applications for
various fellowships.

for

of

Full Powers',

except in cases of
Head of

Department for
which approval of
concerned

Secretary and
Minister shall be

obtained.

'Subject to fulTdlment
of conditions as laid

down in FR-13 and FR-

14-A,

45.. Keeping lien of staff
selected/approved by
Govt, of India for

services/training
abroad

Full power* Full power*

* Total grant in a year
does not exceed Rs.25

lakh (except Local
Bodies), both under
Revenue & Capital
subject
conditions as laid down

by Finance Department,
Government of NCT of

Delhi and subject to ihc
approved pattern of
assistance and further

subject to the fulfillment
of conditions as laid

down in GFR. 2017.

theto

I

*Upto ?25,00,000/-
(Rupees twenty five
lakh) to sanction
Grant-in-Aid

Grantee Institutions/

NGOs.

to

46. NILGant-in-Aid to the

Grantee Institutions/

NGOs

Full power to the
extent of amount of

expenditure sanction
accorded by the
competent authority.

FuH power to the
extent of amount of

expenditure
sanction accorded

Opening of Letter of
Credit (LC) in Public
Sector Banks

47.

by the competent
authority.

Full powerFull power to
HODs of all

Hospitals only
where facility of
washing / dry
cleaning of linen
is not available

48. Wa-shing & dry
cleaning of linen.

*FD’s approval is
required at the fust lime

with reference to the

number of persons to be
engaged on outsourced
basis as per the
sanctioned strength/ AR

j approved norms, but
. FTD’s approval is not

■  required for further
engagement of same
number of persons in
subsequent years of the
contract.

(a) Engagement of
Security & Sanitation
Services

49.

Full power *Full Power*
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Q(b) Engagemenl of
Qass IV Staff anti

Nursing Orderlies on
outsourced basis

through private
agencies
extcnsiort of contract

thereof

ar>d

Pull power* Full power * *FD’s approval is
required at the first time
with reference to the

number of persons to be
engaged on outsourced
basis as per the
sanctioned strength/ AR
approved norms, but
FD's approval is not
required for further
engagement of same
number of persons in
subsequent years of the
txtntraci.

(c)Engagement cf
professionals lite:
Life Guards, Sports
Coaches, trainers etc
on outsourced basis

through
agencies
extension of contract

thereof

private
and

Full Power* Full Power * *FD’s approval is

required at the first time
with reference to the

number of persons to be
engaged on outsourced
basis as per the
sanctioned strength/ AR
approved norms, but
FD’s approval is not
required for further
engagement of same
number of persons in
subsequent years of the
contract.

For Items at SI. No. 49 fal and fcl :•]

NOTE (1)

provided in the Contract and fulfillment of other conditions prescribed in GFR, 2017. FD’s
approval not required for extending the contract up to the period mentioned in the contract for

engaging the staff up to the existing sanctioned post in the respective category /AR approved
norms for the given category of posts.

Extension of existing Contract • Subject to the provision of extension clause as

NOTE (2)

Act, 2005), manpower/staff upto 5% of the sanctioned posts can be deployed as an additionality
for 89 days only by outsourcing with the prior approval of the Administrative Secretary of the
Department giving full justification for the need of such deployment. The deployment of
additional staff shall automatically cease to continue after 89 days if (he department has not
obtained prior approval of the AR Department, GNCTD and the approval of the Com|x:icnl
Authority within the stipulated 89 days.

In case of cxigency/disaster (as defined in section 2(d) of Disaster Management

(d) Outsourcing of
Kitchen

including supply of
dietary articles

services

Full power# Full Power # Applicable to Heads
of Departments of
Hospitals and other
Departments
'Kitchen service’ are

mandatorily operated

where
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# Applicable to Heads
of Departmems of
Hospitals and ocher
Departments
‘Kitchen service’ are

mandalorily operated

where

(e) Outsourcing of
staff (cooks etc.) for
kitchen

against
sanctioned vacant

services

the

Full PowerFull power#

posts

(f) Outsourcing of
additional consulting
and para-medical
staff in Hospitals

NIL As per NOTE (2)
below Iiem No.49(c)

*FD's aporcival is

required at the first time
with reference to the

number of persons to be
engaged on outsourced
basis as per the
sanctioned posts, but not
required for further
engtigemeni of same
number in subsequent
years of the coniraci.

*Full powers(g) Outsourcing of
the services of Data

Entry
(DEOs)
vacant posts of DEOs
/ Ministerial posts.

Operators
against

*Full powers

'Subieci
condition that the posts
should not be lying
vacant for more than

thetoforUp to 3 years”
Group ‘C’ posts

Up to 2 years* for
Group ‘C’ posts

Continuation of

Temporary posts
50.

forUp to 2 years
Group ‘B’ posts one year.

NOTE:

(1). In respect of Group
posts,

approval is required
beyond three years.

FD’sC’

(2) FD’s approval is ;
required beyond two i
years in respect of
Group ‘B* posts.

Full powers to
Pc.Secretary / Secretary
(GAD)

51 Expenditure
swearing-in-
ceremony

Constitutional

Authorities of GNCT

of Delhi

on

of

All the enhanced financial powers will be exercised by the Heads of Departments
and Administrative Department / Secretaries concerned subject to the following
conditions:-

2.

That the expenditure does not exceed the budget allocation;

That the expenditure is incurred for the purpose for which funds have
been provided and the codal formalities are followed as per the GFR / CVC
guidelines / instructions / Rules & Procedures issued by tfje Government from
time to time.

(i)

(ii)
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c

(iii) Powers delegated to Administrative Departments/ Secretaries shall be
exercised by them subject to and in accordance with orders issued by the
respective Minister (In-Charge) from time to time.

This issues with the prior approval of Hon’ble Lt, Governor. Delhi.

Joint Secretary Finance (A/Cs)

20/08/20I9/AC ^ Dated: D-:j| B | 7^)3No.F.

Copy forwarded to the following for infonnation

1. Pr. Secretary to the Lt. Governor, GNCT of Delhi.
Pr. Secretary to the Chief Minister, GNCT of Delhi.
Secretary to the Dy.CM/FM, GNCT of Delhi.
Secretaries to all the Ministers. GNCT of Delhi.
Staff Officer to Chief Secretary, GNCT of Delhi.
Ail Pr. Secretaries / Secretaries / Heads of Departments of GNCT of Delhi.
PS to AddI- Chief Secretary (Finance), GNCT ofDelhi.
PS to Secretary (Finance), GNCT of Delhi.
PS to Special Secretary (Finance), GNCT ofDeihi.
Controller of Accounts, Pr. Accounts Office, GNCT of Delhi.

Controller of Accounts (Audit), Directorate of Audit, GNCT of Delhi-
Joint Secretaries / Deputy Secretaries / Under Secretaries / Desk Officers of FD,
GNCT ofDelhi

Office Order file / Guard file

Web site ofFD,

2.

3.

4.

5.

6,

7.

8.

9.

10-

i I.

12.

13.

14.

(L.D. Jo^hi)
Joint Secretary Finance (A/Cs)
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wDetails of proposals received under CMLAD Scheme in r/o Laxml Nagar Assembly Constituency {AC-58) c

Executing

Agency

Estimated

Amount
S.No Name of Work

Improvement development of Galt No. 10 from H. No. R-241 to H. No. F-103 in

Ramesh Park Ward No. 201 Lalita Park AC-58 Sh. S. Zone.
1 MCD 27.28

Improvement development of Gali No. 9 from H. No. R-198 to H. No. F-175 and

links in Ramesh Park Ward No. 201 Lalita Park AC-58 Sh. S. Zone.
2 MCD 23.93

Improvement development of road between Police Colony and PS Laxmi Nagar in

Ward No. 201 Lalita Park AC-58 Sh. S. Zone.
3 MCD 99.89

Improvement development of Urja Vihar road from BSES Substation to Pulliya in

Mandawali Ward No. 200 in AC-58 Sh. S. Zone.
4 MCD 92.68

Improvement development of road from D-6 to £-26 in Pandav Nagar Ward No.

200 in AC-58 Shah. S. Zone.
5 MCD 63.25

Improvement development of Gali No, 12 in Ramesh Park Ward No. 201 Lalita

Park AC-58 Sh. S. Zone.
6 24.99MCD

Imp/Dev of link road H. No. 1-154 to 129,1-160 to H-89, near 1-46, near 1-135 in

Garwali Mohalla in Lalita Park in Ward No. 201, AC-58 Shah. South Zone.
7 MCD 114.48

Imp/Dev of link roads from H. No. 1/48 to 2/73, H. No. 1/46 to 2/43, H, No. 1/41

to 2/76, H. No. 1/31 to 2/78, H. No. 1/17 to 2/83, H. No. 1/7 to 2/91, H. No. 1/27

to 1/45, Gali No. 2 H. No. 3/122 to 1/24, Gali No. 3 H. No. 3/127 to 5/172, Gali

No. 4 H. No. 4/143 to S/240 and Gali No. 5 H. No. 5/195 to 5/175 in Laxmi Nagar

in W. No. 201 in AC-58 Shah. South Zone.

8 MCD 195.39

Imp/Dev of iin road H, No. 1-90 to 23, H-7 to 57,1-77 to H-30, H-30 to H-24 in

Garwali Mohalla in Lalita Park in Ward No. 201, AC-S8 Shah. South Zone.
9 MCD 199.53

Imp/Dev of link roads near H. No. 145, near H. No. 138, H. No. 154 to J-35A, H.

No. 129 to 141, Maharaja Agrasen Marg, H. No. R37/2 to 42/2, H. No. 109 to 115,

H. No. 109 to 104, H. No. 84 to 189, H. No. 80 to 78, H. No. 58 to 63, H. No. 52 to

57, H. No. 32 to 37, H. No. 31 to 26 and H. No. 7 to 12 in J & K Block Laxmi Nagar

in Ward No. 203 in AC-58 Shah. South Zone.

10 MCD 170.84

Imp/Dev of link roads H. No. L-3 to 55, near L-1, near L-22, near L-49, near L-52,

near L-55, L-04 to 09, L-11 to 19, L-26 to 35, L-46 to 36 in L-Block Laxmi Nagar in

Ward No. 203 AC-58 Shah. South Zone.

124.0411 MCD

Imp/Dev of link roads H. No. 19 to 122, H. No. 116 to 6B, H. No. 103 to 7A. H. No.

90 to 19D, H. No. 72 to 20A, H. No. 141 to 19D, H. No. 64 to 70, H. No. 51 to 45,

H. No. 38 to 44, H. No. 13 to 17 and H. No. 27 to 33 in J 8t K Block Laxmi Nagar in

Ward No. 203 in AC-58 Shah. South Zone.

MCD 174.9212

Imp/Dev of link roads from H. No. link 5/175 to 5/236, Gali No. 6 H. No. 6/267 to

6/242, Gali No. 7 H. No. 7/279 to 7/299, Gali No.  8 H. No. 8/315 to 8/300, Gali

No. 9 H. No. 9/323 to 8/381, Gali No. 10 H. No. 10/370 to 10/377, Gali No. 11 H.

No. 11/370 to 10/383, link 11/43 to 12/411 and 9/349 to 12/394 in Lalita Park in

Laxmi Nagar in W. No. 201 in AC-58 Shah. South Zone.

MCD 198.5913

Imp/Dev of link roads H. No. L-80 to 138, L-64 to 132, L-131 to 126, near L-137, L-

108 to 113, near L-125, L-107 to 102, near L-114, L-90 to 180, near L-10, L-64 to

near 80 in L Block Laxmi Nagar in Ward No. 203, AC-58 Shah. South Zone.

198.4314 MCD


